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~ 
TO BE PUBLISHED I N THE G~ZETTE OF INDIA 

SECTION 3, SUB-SECTION (ii) D~TED THE 
EXTRAORDINARY PART-II 
29TH DECEMBER, 1997 

Government of India 
Ministry of Finance 

(Department o f Revenue) 

"''''''''''. 

" 

New Delhi the 29th December , 1997 

NOTIFICATION I 
(E ) Whereas by n oti fi cation number ~S.0 .4 02 (E) dated the 3rd 

May, 199 5 issued unde r sub- sect ion (1 ) r ead with clause (b) o f Explanation to 
. . 

sec t.l.o n 35AC of the I ncome - tax Act, 1961 (43 of 1 96,1 ) , the Cent. ral Governmen t 
had spec ifi ed at serial n umber 10 , Construction o f rwimming pool complez with 
f acilit ies of boarding and lodging for t he swimmers~ and a modern g ymnasium at 
Basavana g u d i, ne ar National Coll ege , Bangalore and running of Basavanagud i 
Aquatic Centre, Shankar Pra sad, number 3 4 , Shanka~ Mut t Road, a asavana gudi, 
Bangalore -5 600 04 as a n eligible p r o j ect or sch~me for a period of ~hree 
years commencing from the as ses sment year 199 6 - 97 i l 

AND WHEREAS t he said p r oject o r scheme is likely to ext end beyond t hree 

years ; ! 
AND WHEREAS t he National Comm i ttee, being s atisfied that the sai d 

pro ject or scheme i s b eing exe cut ed properly, made: a fu rther recommend a tion 
und er sub-rule ( 5 ) of r u le 1 1M of the I ncome-tax Rules , 1962 fo r speci:ying , 
the said project or scheme f or a further period of three years ,· 

NOW, THEREFORE, the Central Govern ment, i J exercise of the powers 
confe rred by sub ~ sect ion (1) read wi th clause (b ) ~Of Explanation. to s e ction 
3SAC o f the Income-tax Act, 1 96 1 (43 of 1961), hereby speci f i e s t he scheme o r 

• project of Construction o f sw i mming pool complex with f a cilities of boa~ding 
and lodgin g for the swimmers and a modern gymnas ~'um a t Basavanagudi , nea r 
Na tional College , Bangalo re and r unning , bei ng car~i ed out by Basavar.agudi 
Aquatic Cent re, Shankar Prasad, n umber 34, Shanka r~ Mutt Road, Basavanagudi, 
Bang alore -56 0004 a t the es timated cost of rupee sijone hundred lakh s t ~irty 
thousand only as an eligible project or scheme for 'a f urt-her period of ::hree 

" assessment years commencing from assessment year 199!~ - 2000. 

No. 
F.ND. NC - 141 /97 

( V.K. SEHGAL 
Deputy Secretary t o the Government of I ndia 


